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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ARREST OF GENERAL Mown
ANGAMI, COMMANDER-IN-CHIEF” OF
THE UNDERGROUND NAGAS
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THE MINISTER Op DEFENCE
(SARDAR SWARAN SINGH): Madam
Deputy Chairman, as the House ia aware,
since April 1966, Underground Nagas under
the direction of Mowu Angami had been
proceeding to China for military training and
procurement of arms. Some of them on return
from China entered Nagaland in small batches
in 1967 and 1968. However, the bulk of them
remained in Burmese territory across our
borders for the last many months because they
found it difficult to enter Nagaland in view of
the tightening up of our intelligence and
security measures along the border. There was
also a split among the Underground Nagas.
The vast majority of the people of Nagaland
want peace. This was amply proved by the
successful, peaceful and democratic elections
which were held in Nagaland in February this
year in which some of the aympathisers of the
Underground Nagas also contested the
elections. In view of the fast declining
prestige of the pro-Phizo faction of thi*
Underground, Mowy Angami was asked by
his associates to make a determined bid to re-
enter Nagaland to strengthen his faction.

On the 7th March, 1969, Mowu Angami
with a gang of about 200 hos-
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tiles managed to sneak into Nagaland. The
security Forces acted on information received
on the movement of this gang and took
necessary steps to intercept it. One of our
patrols was fired upon by this gang on the llth
March resulting in the death of one other rank
and injuries to three others. Our security
force, however, pursued the gang and located
the camp of Mowu Angami. Soon after the
mid-night of 15th/16th March, Mowu Angami
and his Second-in-Comman<i Loviche
Angami along with some weapons of Chinese
origin and incriminating documents were
captured by our troops near the camp. Mowu
Angami and Loviche Angami have been
brought to Delhi. Their interrogation is in
progress.

Another gang of China returned Nagas led
by Issac Swu entered Nagaland ori the night
of 14th/15th March. Our security forces made
efforts to intercept them and as a result, there
were four clashes with the gang on the 17th
March 1969. In these clashes, 2 hostile Nagas
and 1 self-styled officer along with some
quantity of arms were captured. Two more
hogtiles from Issac Swu's gang wer, captured
yestreday. There w»s no casualty on our side.
As a result of action by our Security Forces
Issac Swu's gang has scattered itself into
several smaller groups. These are being given
a hot chase by our security forces. 10 China
returned hostiles have been apprehended by
our security forces during the last few days.

It is a matter of satisfaction to us and I am
sure the House would join with me in
congratulating the State Government of
Nagaland as well »' Security Forces for the
success that their combined efforts have
achieved. We hope that this will con-viince
the small misguided elements-among the
Underground Nagas to revert to the path of
peace and reason and work for the
progress
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[Sardar Swaran Singh.] and prosperity
of Nagaland in accordance with our
democratic Constitution and tradition.

THE DEPUTY CHAIRMAN: May I
appeal to Member, to keep themselves
within  the restriction of seeking
clarifications and no further comments or
speeches. Yes. Mr. Rajnarain.
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THH DEPUTY CHAIRMAN: He has
given plenty of suggestions for action.

SARDAR SWARAN SINGH,; If there is ,
change of attitude in the mind of the Naga
hostiles including those who have returned
from China, I would welcome that change,
and tre have always dealt with thi; problem
in the spirit that they are our own
countrymen and they might be misguided,
but we have never had any approach of
vengeance or any approach of vindictiveness,
but where lawless elements are involved a
certain measure of firmness ia also equally
necessary, and this i, the" policy that we
have pursued, and we hope that the situation
in Nagaland would return to normal before
long.

SHRI A. G. KULKARNI (Maharashtra) :
Madam, first of all I congratulate the
Government and its military officers who
have aecured the capture of the rebel leader
who had gone to China. But apart from this
may I also know from the Government as a
matter of clarification whether i am not right
in saying that firmness is required not only
because it is a problem of some Naga
hostiles who are off and on returning from
China but also because the political situation
°" tbat side is rapidly changing, the
disturbing East Pakistan and other political
situations? All this requires firm handling by
the Government. In this connection may I
know from, the Government whether they
are aware that there is a necessity that a
process should be developed for what I
might call effective integration of the Naga
people with the Indian aide
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or Indian culture, as I might call it. In this
connection I wanted to know what process the
Government contemplates, apart from the
military effort, to integrate the Naga people ,
with the Indian culture in the Indian side of the
border.

Secondly, Madam, as he had rightly stated,
there is an apparent split in the Phido group
and may I know whether the Government is
aware that a criticism is levelled against
Government by knowledgeable persons who
have visited Nagaland and who are staying i,
Nagaland that the treatment of the
Government of the pro-Indian elements in th,
Naga rebels is not ag courteous as is given to
anti-Indian Nagas. If I may *mention for your
information there is a view that the anti-Indian
Nagas are given a very good treatment by the
Government of India by giving them jeeps
and other conveniences to visit this place and
that place while the pro-Indian Nagas led by
Rani Gidalu are denied that pleasure. I want to
draw the Government's attention . . .

THE DEPUTY CHAIRMAN: That will
do.

SHRi A. G. KULKARNI: ... to the very
serious nature of this allegation and I want to
know from the Government what steps they
propose to take about this particular, aspect of
the matter.

SARDAR SWARAN SINGH: These are
questions which really do not concern the
present military action but I would like very
briefly to give my comments on the two
points that have been raised. The hon.
Member has, I think, talked unintentionally of
their integration into the Indian culture. Let us
not forget that Nagaland is part of India and
the culture of the Nagas is the culture of India.
Therefore we should not ihink in those terms.
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SHRT BHUPESH GUPTA: We are in India
but still we have a National Integration
Council. Why should we have a National

Integration Council then?
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THE DEPUTY CHAIRMAN: Please; let
him reply.

SARDAR SWARAN SINGH: Mr.
Gupta knows the purpose of the
National Integration Council. Ben
gali culture is Indian culture.

Y THATTAW : ATTAL F &HoAw
&1 TFz o sfear § Few< & naw 5
ELEERR:CIEi i Ci i

SARDAR SWARAN SINGH; The Punjabi
culture is Indian culture. Similarly the Nag,
culture is also Indian culture. And we should
encourage tendencies by which regional
cultures are developed because they are all
part of Indian culture.

About political action for an effective
integration of the Naga people with the rest of
India that is a matter which is evident. We
have got representatives of Nagaland in our
Parliament, in thig august House and also in
the other House, and they are most welcome.
In other parts of our country too they have
accepted jobs with Government and with
other non-governmental organisations outside
Nagaland. Thig process is a continuous one
and the Government there which is
functioning under the Constitution is the most
visible form of their integration politically.

The second question that has been raised is
not based on facts. It is not correct that anti-
Indian Nagas are given better treatment or
that pro-India, Nagas are neglected. That will
be very unwise for any Government or any
organisation to do and it is not being done.
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THE DEPUTY CHAIRMAN: Mr. Bhargava. ber? On earlier occasions from time to time it
Now, may I appeal to Members to only just ask had been notified that any person in
their questions for clarification? There are many possession of illicit arms if he surrenders
names here. those arms by a particular date no action

would be taken. If that is in the mind of the

SHRI M. P. BHARGAVA (Uttar Pradesh): hon. Member, that took place quite some time
Madam, I want t, have two clarifications from the back.
hon. Minister. Firstly I would like to know what
steps are being taken to reward the commendable SHRI M. K. MOHTA: 1 a,, asking whether
work done by our security forces; and secondly any offer of amnesty has been made to these
what, steps are being taken to bring to the notice hostiles to surrender, these people who have
of those who signed the agreement for cessation come from China. Some of them may have
of operations when the agreement was signed on b_een disenchanted with China and they may
behalf of the underground Nagas that this is like to surrender. Has any offer been made
regarded as a serious breach of that agreement © them?

and what steps do they intend to take to see that 1 think i
the agreement reached at that time is not violated SARDAR SWARAN SINGH: 1 think it

s . ill be premature to make any such offer.
this fashion? Wit be b © any

11 HS fashion They have come back with arms and they

— have with great effort tried to effect entry and

SARDAR SWARAN SINGH: With regard to 4 a1y ghyq¢ language at the present moment is

the first 1 am sure that the fulsome

recognition and appreciation which has been 1o q1E wEtAT (fa=i1): F g4

exhibited and shown by this hon. House is — ) ) ,
WY F I% SATAAT JATEdT E fF e
Wt iwe far & w99 mm w2 B o

the biggest recognition. The question of
zo firdg d gard @ar 4t feft zady

military awards and the rest will certainly be

considered by the Army Headquarters on

merits. R G
07 ZEt Rt 1 IO 0F waATE 0T
T AT A AEAT FT | ARTATC-GH]

% 7z foire 47 frw: fafior & A7 &
ST ATgAT  F 4w 5ara Wy #oar
T AT H 9T F1E @AT A 2 A
FAT FAHT AR FAT AT HIT ZHT AWAT
ATHT, AT I % AT F T T AARIE
qTFTT & T AZTE |

4735  Calling Attention [RAJYA SABHA ]

As regards the second question about the
agreement, obviously going to China and
procuring arms from there is a "very clear
violation of the agreement regarding
cessation of operations and it is for this
reason that stiff action is continued to be
taken so that this may be stopped.

SHRI M. K. MOHTA (Rajasthan): May I
ask the hon. Minister whether any offer of
amnesty or any other attractions have been
offered to the I Naga hostiles to surrender
and whether any advantage of such an offer
has been taken and if so how many Nagas

adr @t 9z & fF ST wiwE At
WEEA q AATH IAH WAN g F

have surrendered?

SARDAR SWARAN SINGH: I am afraid
I am not aware of any such offer at the
present moment. Which period is in the mind
of the hon Mem-

U §F TA WAL 14 OF WA T A2
go sfwfas ar g ove o &
ATAIT-GAT & FARIC 200 AT AR
FT 7 A9 47 | TF 200 # ¥ arxy frar
g1 957 a7, e gz 7 § fawar g ?
T a8 ATA1 WATHT ST § TR ATg
ferm o7 & 3w avg § wfawre &
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frina @ efeffr 58 w1 v &
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art ATEA E1 TR TR FT (7T =@y s

SARDAR SWAHRAN SINGH:
Madam, there are thres points that
&re being asked. About those whe
are reparted to be milssing, six  of
them, they hawve all come back, 5o
there Is no one who is missing now,

The =zecond gquestion relates i the
newspaper reports ihat twe hundred
people had been srrested. These re-
poris gre not correct Gnd  they are
not besed on eny Buthentie Informa-
Hiom,

DR. BHALI MAHAVIR: How many
actually hawe heen arrmested?

SARDAR SWARAN SINGH: 1
haye sald in my slatement that ten
of them have been arvesteg so  far.
Mow, the third gquestion relates 1o his
own way of thinking about the man-
ner In which Mowa Angamj should
be dealt with, Bvery citzen in this
country is entitled to be dealt with
aecording to lay and in  accordance

[18 MAR. 19607
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With the provisionz of the Constitu-

tion and the same wil] apply in this

Thmae,

SHHRT M, VERD (Wagaland):
Madam, T want to make sne sruall
submission. General Mowy and his
Party were arrested ang they  have
bBeen taken info rustody for interroga-
tion. I am really glad and 1 congro-
tulate the security forces and  the
Govermnent of MNagaland. In  the
meantime, the Government and the
sepurity forees  im MNagalang are
actively taking another guick ztep to
trap more Chinese-trained hostiles In
the State, In view of al] these deli-
cite matters, which directiy deal with
and inwolwe security messures, 1 wish
the Calling Atlention motion was not
ik, but since it has come fe  the
House, T would like to tel] the Housa
that anything disoussed within this
House should not prejudice the fwiure
course of action in desling with the
Chinese-trained hostiles in Nagaland.
There ghould not be any indiscrimi-
nate raid on all  the underground
which may lead o a breskdown of the
peace agreement beoauss , .

THE DEPUTY CHAIRMAN: Youa
arg making & suggestion. You must
ask for elarification.

SHRI M. VERO: Tt iy a submission.
{ Fnterruplions.) Al umderground
people are not supporting the Chincso
ecollusion. Therg are large paris
ot the underground sectien  which
are totally opposed to the comrmunist
rollusion. ‘Therefors, the Minister of
Defenes chould instruet the Armed
Farees in Nagaland to use their high
sense in distinguishing the anti-com-
munist group and the pro-communist
Eroup in  the underground eamp.
Otherwrise, our Government wil] be A
faflure. If we keep all of them at a
par, the Chinese-trained communists
and the other Maga hostiles, ‘hen we
il make them united to fight against
a8, Further, T would wrge on the
Covernment of India to see that ade-
fguate measures are taken tg rehabili-
tate the underground people wha are
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LShn M. Vero.] willing to lay down their
arms and willing to lead a peaceful life in the
villages or elsewhere.

SARDAR SW AR AN SINGH: I would
like to say that I am in broad agreement with
the approach that has been suggested by the
hon. Member who represents Nagaland. Our
parliamentary way of life is such that these
matters are bound to be raised on the floor of
the House, but 1 do not think that there is any
desire in any part of this august House to
create tensions or political tensions as the
hon. Member mentioned and it is the
unanimous desire of this House, that the
problem of Nagaland should be resolved and
that peace should be resolved and that peace
should be maintained there. All our efforts are
In that direction. The security forces have to
deal with situations which are at times
difficult and delicate and in performing this
rather difficult task they have shown firmness
coupled with discrimination. That is why
sometimes even we are misunderstood. So far
as the rehabilitation of hostiles, who would
like to revert to a normal, peaceful life, is
concerned, I would like to encourage that pro-
cess and if the hostile elements give up their
hostility and do not resort to the taking up of
arms, certainly ways can be found by which
peace may be restored there and those who
might co-operate in that process also can be
looked after in a manner which is satisfactory
from every point of view. There is no doubt in
my mind that we want to encourage this
process.

SHRI M. RUTHNASWAMY (Tamil
Nadu): Both the newspaper reports and the
Minister's statement refer to security forces,
that they have made this capture, but I
suppose they are part of the regular army.
Although the term 'security forces' is used, I
suppose they are part of the regular army
which is operating in Nagaland.

SARDAR SW ARAN SINGH: It is true
that the main burden is carried by the army,
but there are some regi-

[RAJYA SABHA ]
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ments of the Border Security Force also there
and they are under the operational command
of the army. Therefore, I am using the
expression 'security forces' rather than the
army

THE DEPUTY CHAIRMAN: I have got
four more names here en the Order Paper. I do
not know whether all the four should be called
or I may go to the parties which have not
spoken. Mr. Mulka Govinda Reddy.

ot faisa aaf (wey o39) ;2w
art &1 faw w7 & gow q@ar g7 9w
Ifas g7 AN T OTAW WIAT ATH
faar 2;

At wFE q@17 g3y (faere)
SuEaTIfa WEEAT, g4 AR FT T
qr 2afaT 29 qud 7 )

SHRI MULKA GOVINDA REDDY
(Mysore): Madarn, I would like to know fro,,
the Defence Minister whether some hostile
Nagas are goin” to China for training as well as
for arms and also to Pakistan for getting arms
and training. What security arrangements have
been made by the army t, prevent such people
from going to China or to Pakistan and what co-
ordination and co-operation is there between the
Indian Government and the Burmese
Government? He himself said that some of
them were, there on other side cf the border.
May I know whether any action has been taken
by the Burmese Government to comb these
people and see that they are prevented from
crossing the border?

SARDAR SWARAN SINGH: Our security
forces at the border have been taking stringent
action to prevent the movement of Nagas from
that area into Pakistan or crossing over to
Burma, but notwithstanding all the
precautions the terrain is such that some few
of them can always sneak out and also can
sneak in. About the second question, the Bur-
mese Government, their army units and
security forces, have been dealing
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with the Nagas. If these lawless elements or
groups are roaming about, particularly armed,
then that country takes action against them.
Several Naga hostiles have bee, killed in
clashes with the Burmese armed forces earlier.

o WFEET WAIE uE o gATy
#frr s W Afgwry @A ¥,
g F Ta WA A aAw F
FIEETS AWS FF AL AT A ZFE AT
i 7 3T vy fee # A

 FETT § WA =rgar g fE
AR & Aowre it feama A s
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dfr wfram a7 Fr feaw
amy s a3 Wi fwad @t w5 wh
W= ¥ qET WAl 7§, W7 AT oA
i #1 froEme fear w1 7
gem & = 7 %7 Al % 1 A
IEAT § AT WA AT AF

Za0 99 7% § % a0 A q
wl TF Ag AT AT # 2 fF g
gzTea AT W AT H 2T AEET
FAEIT 799, F19 3 | 4T 42 FTCT TEL
3 e AT A1 T Al & ST St
TTHTT A1 AWAF 2, 2T 97 F) TETIA]
qaeral & o om wiE & e A E
for AT T AHIT A 9 UdE
frar a1 9T IA wEEE F 9 A
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Fizar g fr #ar woere fRT w4t #ie
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1 headquarters, there is no such thing as

19€9] to amatter of urgent 4742

public importance

w1 gt wof fam wte 1 qeare
7 1957 €0 W Fgaral 4y AT qAETT
1 Ad Aifg & s, AT & o=
FET & FTIU TR HATHT 7 =T Fowt
qifemarT 917 gvE Wl Fv 6o &
WA a4 &1 M7 ff5T agi ¥ 712
7 gwrdl faEEr ARt w5 odm
A AT FT |

U WATT A AT THAT AEAT §
o g ARl & avg 1 TETEEE
21 T & IHE AT 9§07 7 93
a1 & % arzdfm 7 o A fw
5 A4 ATAHY ¢ FA aug a0 fagigr
it fgrgrara & famrs w17 1w Az
F1 FTE W4T ATT 9% FT99 ¥ g1 ar
FICRE & FT faaT 21, 39% are |
FAT ATHTE TH AZT T JAOAFT0 330 7

SARDAR SW ARAN SINGH : I do not
know how to answer ali these questions
because partly it was a speech, and the hon.
Member even while dealing with specific
problems cannot get over the complex about
what he chooses to describe as wrong or weak
policies of the Govern"- nt of India. He
himself ha, noticed the opposite viewpoint that
has bee” put across even by Members from
the opposition about the manner in which this
problem should be dealt with. About the
specific points that have been raised, the
number of NalLjas who have gone over to
China from tune to time cannot be exactly
given, but in the other House the Home
Minister gave the figure of 4,000, and at the
same time he added that he cannot be held
down to this figure because this is only an
approximation. Maybe the number is not
that large, maybe

About the ¢

headquarters of the hostiles. There are
various groups amongst them. We should
keep all that in mind when we try to probe on
such issues. 1 do not

1 know why the Rani Gaidilu matter is brought

into this because this had

i got nothing to do with the main Naga
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[Sardar Swaran Singh.] problem, and the
hon. Members who are trying to introduce
that element into the present discussion are
not fully aware of the exact stand of the Rani
Gaidilu. That is a specific local problem and
that has got nothing to do with the overall
Naga problem. We did not commit any
mistake in 190T, and surely there is no ques-
tion of committing any mistake now. While
dealing with Mowu Angaini we have to deal
with him, as I have said, in accordance with
the Constitution, in accordance with law and
in accordance with the necessities of the
situation. The result of interrogation I am not.
expected to give.

Calling Attention

sit faewa aat : 7z faam= wro-
a4 ¥ a9, TATT AT FOATHAT AT
ST ATHIT F, TAA 200 FATH] FT THE
w7 AT 72059 aArdt | 37 #1 T
AT ATT AT AT FAT AT "EAT AT AT
o FOR AT I T ATHI T T AFAT
sgrata T aArarar & ATOT AR Ff FHIE
oy & @r &, At a2 & A we
F2T, TR AITH FEAT I AE FAHT
FeX § g AW 7. % A4 AEAr g |

ITHT FAT!

SARDAR SWARAN SINGH: What is
ST IFATHT TIHT - 20 HIT HIiw0

FATT | TF AT aqTT F1 HE Kl
AT FrEAT HAT §, FATATR TZ AR E
fix fyfy Tfzay & st oF 21 faq @z
o AT AT Frrr o i A F A Are
o ArEAT §TC F IO A AW g7 WA
=1 f T@ AT T @ g7 =W fEr
Pt FTAT ¥ FO FATT AIAAACE
fagre @z 21 74T WIT IAF JT T4
ATT Ay AT Afrerr T AIE G TZ IT
qasa ArA & e 21 9 7 a2
arr o fadiz adf F 7% AW AT
QTEIT IEH AFA A1 4L | A1 il

[RAJYA SABHA ]
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| 13 § fw i 7 feqr 7 qz T faw ey
AT Fg w7 afs wawr e o
U7 T 2 &1 FT AT I AR 9T
framz s &7 aer #57 arfa arar i
F1 AT T AR qEE Ad w7 79

- 4
T

SARDAR SWARAN SINGH: This is not a
solitary instance where Peking Radio quotes some
newspaper reports to put across a particular angle.
This has happened in relation to several countries. If
the hon. Member is very much interested in
listening in to Peking Radio, he will be impressed
by the manner in which they quote the Pakistani
newspapers, both West Pakistan and East Pakistan.

sy Rfem awt o Awr gAAr
=fgn, 781 qaq & ey feew St
EICHEFTIE I (FC I EL I n R el
Lxc i ntofl

SARDAR SWARAN SINGH: All that I said is, if
you are interested in that and you listen in, you vvill
find that several newspapers from Pakistan are
quoted from time to time when they want to put
across a particular viewpoint. Even while criticising.
India, I have noticed on many occasions, instead of
saying directly anything, they are reported t, have
quoted some newspaper reports in some 6ther
capital. This is the type of thing which is not un-
common. As to what action should be taken against
other parties inside the country is a matter which
concerns either the State Governments or the Home
Minister.

SHRI A. P. CHATTERJEE (West Bengal): May
I know from the hen. Minister whether he agrees—
or does he not agree—Illmt as far as the Naga
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rebellion is concerned it was partly or mainly
due to foreign missionaries particularly of
western origin? It is true that we now talk
about the China-trained Naga guerillas, winch
is very much current, but in view of the fact
and i, vie,, of the statement of Mr. Vero also
that there is another underground, which '-
nti-communist and  definitely  western-
oriented, still functioning i, Nagaland, will the
hon. Minister assure this House whether his
Security Force? are taking proper care of that
western-oriented or, may I put it a little more
bluntly, American-oriented Nagas still
functioning there or will they give a son-in-
law status to them?

SARDAR SWARAN SINGH: It is difficult
for me to accept this djetrne *of orientation.
Anybody who resorts to lawlessness,
whatever may be his orientation, is to be
tackled by us, and we are tackling with all the
lawless elements irrespective of their
orientation.

SHRI AKBAR ALI KHAN ) Andhra
Pradesh): 1 just wanted to submit that there is
a very severe propaganda in Nagaland that
their culture is in danger. Let nothing be said,
let not the impression be conveyed, that India
does not want to safeguard their conventions,
their culture and their traditions.

SARDAR SWARAN SINGH: 1 fully
agree. In my own way I did attempt to project
that approach when [ said that Nagaland
culture is as much Indian culture as Punjabi
culture or Bengali culture. I fully support that
approach. I would like to add only one thing
that there are no foreign missionaries in
Nagaland. Sometimes this thing is mentioned.
At the present moment there are no foreign
missionaries in Nagaland, in any part of
Nagaland.

THE DEPUTY CHAIRMAN; There are
three more names. What do they want? Do
they want to be called, because itis 1.10? It
can be
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closed now. If! they wish, they could just put
short questions. Mr. Shejwalkar.
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THE DEPUTY CHAIRMAN: I think he
has answered this question. It has been
answered. So, I call Mr. Rewati Kant Sinha.

REFERENCE TO MINUTES OF 4157
MEETING OF THE COMPANY LAW
BOARD

SHRI BHUPESH GUPTA (West Bengal):
Madam, I have to make a request.

THE DEPUTY CHAIRMAN: You must
not b, annoyed. Be brief.

SHRI BHUPESH GUPTA: Only one
minute, Madam. This is only a request.
Madam Deputy Chairman, references were
made to certain investigation reports and
other things in the course of the debate. The
Finance Minister will be saying on the Birla
affair. 1 have got before me....

THE DEPUTY CHAIRMAN: What are
you talking? YQU ask a question.

SHRI BHUPESH GUPTA: You first listen.
I have got before m, the copies of the minutes
of the 41st meeting of the Company Law
Board on December 1, which deal with the



